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MR. SPEAKER : We arc reading in
the papers that something is going on there.
How are we seized of it now 7

SHRI ATAL BIHARI VAJPAYEE :
We have given notice of a calling attention
motion.

MR . SPEAKER : 1 have seenit. The
State Government is there. The Assembly
is stlll there. T do not know ; I have no
information. Things are appearing to be
normal now, but 1do not kmow what will
happen tomorrow morning. Something is
happening there,

ot yormiie et ;- dfawe ®
soaeqy § fe afk fed o A -
G SqAEAT 39 T AY, A@T 1 AAEA
T a® @ ar ar fee i g W
woeq AT AT | (FTT) e

Mr. SPEAKER : But that stage not
has been reached.

q% WA §XEq . WEITAW
ar # oY & AL o 78 A=A 2.
(sm=em ...

oft wew fagrd wwddy: o=
frsrst agt T gEr AN ¥, a@ a9
&7 AFA 0T |

MR. SPEAKER : We are not seized
of this matter. So, I do not think we
should discuss that now, Let us see what
the Governor sends.

The Food Corporations Bill discussion
will continue tomorrow. We will take up
the half-an hour discussion now,

17.30 HRS

HALF-AN-HOUR DjSCU‘SSION
CENTRAL ASSISTANCE TO STATER

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, you will remember
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that when this question came up the other
day, the Minister could nots atisfy the
House and the reply he gave was very
disappointing. I had never imagined that
after 20 years of experience of planning,
either the Planning Commission, or the
Ministry, or the Government........

SHRI S. KANDAPPAN (Mettuer) :
Not experience, only experiment in palnning.

SHRI SURENDRANATH DWIVEDY:
I want to know whether efforts were made
to remove regional imbalances and eliminate
concentration of economic power and
whether these things are ever taken into
consideration while deciding the policies.

In this context, I want, to refer speci-
fically to the assistance given by the Centre
to the States. This is a moot point from the
point of view of development of the entire
country. If you want to create in this
country a feeling that we are one country,
one people, everyone is interested in the
development of every section of the popu-
lation and every region of this country,
then the policy should be such as would
really benefit all sections. But I have to
say with regret that we are still following
the old colonial policy of some favoured
States and some neglected States, some
martial and some non-martial States.

The minister was telling us the other
day that a sub-Committee of the National
Development  Council went into this
question and has fixed the criteria and
the Chief Minister have agreed to that,
I do not know whether the Chiel Minister
belonging to backward or under-develop-
ed States have agreed to such a scheme.
If so, I would say that such Chief Ministers
are unfit to occupy their positions, because
they do not know the problems of their
own State and their own people.

Now, if you take into consideration the
per capita income, Uttar Pradesh, Bihar
and Orissa are the States which have the
lowest level of income. There is no popu-
lar Ministry in Bihar and Uttar Pradesh.
Perhaps, if popular Ministries were in office
in those States, they would not have accept-
ed such a proposition. [ notice that
Assam, Nagaland and Jammu and Kashmir
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have been put on a special category. I want
to know whteher it is from the defence
point of view. If so, I have nothing to
say mbout it. In the case of these three
States it has been stated that their full
requir ements will be met. So far as the
other 14 States are concerned, the criteria
has been fixed. 60 per cent will be accord-
ing to population. If population is taken
into conmsideration, what, happens? But
here 1 will invite your attention to the
Interim Report of the Finance Commi-
ssion. According to their figures, Mahara-
shira has the highest per capita income in
the country today. But you will find from
the | interim Finance Commission report,
under article 275, Maharashtra is being
given almost the same amount or even
more—they arc given Rs. 57 crores as
against Rs. 48 crores to Bihar, Rs. 48
1o Orissa and Rs. 83 crores to UP

crores ;
bigger population...(Interruption).

has a

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : You are talking
of the Finance Commission,

-SHRI SURENDRANATH DWIVEDY:
1 am referring to the interim Finance Commi-
ssion Report. According to them also,
from the allocations they have made, one
would find that the prosperous States are
even now getting more than what the
neglected or undeveloped States should
get.

All the Plans have mentioned that the
undeveloped regions should be given special
consideration whenever any plans are for-
mulated and even in the Approach—we
will have an opporiunity to discuss that—
they say:—

““The backward regions and Statcs
suffer from relative paucity of financial

resources’—

that they admit.

““The handicap would be corrected
in some measure through special pro-
grammes and allocation of funds.”

What is the special programme and
allocation of funds which they are going
to mkzwhilediﬂrihuml(lmﬂillnil-
tance to these States ?
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SHRI S. KANDAPPAN : They are
waiting for a reply from Mr. McNamara.

SHRISURENDRANATH DWIVEDY :
Whether McNamara gives us anything or
not, whatever resources are available in the
country should be properly distributed.
That is my point. We know, what is the
fate of the Plan. There is no Plan, noth-
ing of the kind.

In one of the categories that they have
fixed they have said, *‘Raising of resources
by the States themselves”. What is the
capacity of some of the States, I would
like to know. Is it not a fact that some of
the States have reached almost the satura-
tion point 7 They just cannot augment
their resources; there are no sources with
them,

Very often the question is raised about
agricultural income-tax eic. That applies
to all over the country, Is there any
resource left in these neglected regions 7
Will they actually be in a position to
compete with the other developed States 7
Even taking population into considera-
tion, what about States like Madhya Pra-
desh, Orissa and Bihar where there is a
sizable population of Scheduled Castes and
Scheduld Tribes 7 I think, in Orissa it
is about 40 per cent. How can you expect
any savings or rcsources or tlaxation or
money from this section of the people ?
Rather, you should have considered that
as a special case to provide more money
for new schemes and special programmes in
these regions. That is not being done.

So far as I know—the Minister will
correct me if 1 am mistaken—even when
these allocations were made in the past
some consideration was being given to the
growth potential of the State concerned.
As an example I will cite the State of Orissa
where there is immense possibility for
developing mineral resources which can
probably feed not only our couniry in
terms of iron ore and other thimgs for
hundred years but I think Japan can be
fed only by the Orissa mimes. The growth
potential is there. So ale in Madhya
Pradesh,

There was also a considerstion, so far
as 1 know, with the Government tofeh
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capacity of the State to finance its
development plans from its own resources, If
they have no capacity, who is going to
provide them with money specially for this
purpose 50 that they can develop themsel-
ves T As against that, as has been borne
out by facts, all the States arc indebted to
the Centre. They have taken large amounts
of Central loans. 1 think, the total loan
amount today is to the tune of Rs. 900-and-
odd crores of which only Rs. 200 crores
or so0 have been repaid and the States have
to pay interest on these debts to the Central
Government. The Orissa Government
which does not have a budget even of
Rs. 100 crores will be paying Rs. 20 crores
as interest to the Central Government
every year for the loans that they have
taken.

When such is the state of affairs in some
of the States, what are the criteria laid
down ? How is it going to benefit them ?
This is an arbitrary fixation as was being
done previously by the British powers.

There is no imtegrated outlook. I
wamn this Government. We are talking of
national integration; we are talking of
national wunity. Leave alone language
problem; leave alone other things. If this
neglect continues even after 20 years, 1 am
afraid, there will be no unity in this coun-
try. The disintegration process will start.
Nobody will believe that there is the Cen-
tral authority or they have anything to do
with them if they themselves do not con-
sider this aspect of the question.

Sir, this problem has to be tackled from
& very broad point of view. I think, it
is time to tackle it. Twenty years have
already passcd away. May I tell you
another thing ? 1 hope Mr. Vajpayee will
excuse me. He also raised the question
about Declhi. As regards Delhi, the per
capita income is Rs. 1000. In Maharsah-
tra, West Bengal, Rajasthan, Punjab and
Gujarat, itis about Rs. 500. Therc are
six States in the country which, I think,
will take hundred years, at this rate, 10
reach this level and they cannot even come
at par with these developed States, I
want 10 know whether these crileria are
going to satisfy them. I do not envy the
States which have already developed.
There may be historical reasons. They
can develop further. There is nothing
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against them. But have they any Plan to
sec that the backward States come at par
with developed States within a certain
period -of time ? How are they planning
that ? Is there any Plan ? Is there any
programme ? Is there any planned think-
ing about it 7 Even with the resources at
our disposal, I do not like that on matters
like this which is so important and which .
has such & relevance to the present political
and other situations in the country, only
because some Sub-Committee of the
National Development Council has agreed
to certain things, they should carry them out.
On this matter, the parliament should have
been consulted. They should consult th

Parliament. They should come forward
with a programme and let the Parliamen

express its views on it. The Parliament
represents the country as a whole and wil

give support if there is a programme by

which the Central assistance is evenly dis-

tributed so that, at a given period of time,

in the shortest possible time, the backward

regions of the country are developed at

par with other developed regions of the

country. That is what | want to know

from the Minister, 1 want to know whether

the policy which they say they have accepted

before implementing it will come before

Parliament for ils approval.

ot et mest (grgE) ;- et
R FFT gemar ¥ & graw ¥
FTER I &t umewe fagifg fear
g fre®d 20 aul ¥ oo ST ek @
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frwraa faset @ 2 fx oot g9 a%
USET T AGI IFT FH W & 1 AAr
St A wwE fog wrgzve lagifg
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gemar #1 fe ¥ aga faet @ ag
ez & foq dd guv wéw § o
ferq =1 srad $1€ 0w fady wrgdfaar
frafie fFaT g afegi Y agwar @ ?

ot fwww W (agEdh) oW
AT T T FIFRT K 72T 6 &
frg 7 axwr 7 s fear §
Iy g ag § s foed 20 e &
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SHRI 5. KUNDU (Balasore) : This
is & very important problem, and it is good
that this problem is being discussed in this
House because for the last 20 years there
was no occasion to discuss this on account
of the fact that throughout India there was
one type of Government which has resulted
in regional imbalance and disparity in

development has increased in a large pro- -

portion between the various States and
Union Territories. Therefore, unless we
look into it in a different perspective, I
think, there will be a crisis created in the
Constitution. Why I say that there will
be a crisis created in the Constitution is
because the devolution of resources or
disbursement of resources to States is also
a Constitutional matter. The Minister will
say that they have appointed a Finance
Commission to look into it. But may
I tell him that the Finance Commission
disburses a very small amount of resources;
the Finance Commission disburses the
expenditures on items under non-Plan
account. But the revenue grants and
expenditures under Plan items are disbursed
by this Government through the Planning
Commission. In regard to the disburse-
ment through the Planning Commission,
if you look at the interim report submitted
by them, you will find that they have mot
taken into consideration the backward-
ness of the States. I will give you two
examples. In this Interim report this
Finance Commission has given a disburse-
ment of the revenue amounting to Rs. 16
crores of the Railways and also the Estate
duty. They have distributed on a popula-
tion basis as it was distributed by the 2nd
Finance Commission. And the Finance
Commission which is largely appointed
by this Government dare not think against
its Government. This will not solve the
problem. And then, another things is
this. The criteria formulated by the
National Development Council does not
take into account the disparity within these
years between the per capita income, say,
for instance, in Orissa in 1951-52 and the
national per capita income. The dispartity
then was about Rs. 100 but now the dis-
parity has grown into Rs. 200, That is
what has happened in these years. During
these 15 years though Orissa has come up
to a better place from the bottom but the
disparity in per capita income -of Orissa
as compared to National per capire income
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has widened. Unless we meet the various
bodies and discuss these with the econo-
mists, how are we going to solve these
problems permanently ? 1 would like to
ask the hon. Minister whether he is think-
ing of having a commission which will go
into the entirc matter, including the Centre-
State relations and also suggest constitu-
tional changes and also make suggestions
as to howthis policy which has been for-
mulated by the NDC could be implemented
s0 that the backward States get the due
preference 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): The hon.
Member is right in saying that the reply
from the Government side has not satis-
fied them. I think he will bear testimony
to the fact that both he and 1 have been
discussing this very question in the House
since 1951. 1 have been here and the
hon. Member has been here all the time.
Everytime when this question arose, the
reply“has not satisfied them, for the simple
reason that the resources are scarce, that
the demands are big. And, therefore, it
is a permanent, perpetual question of dis-
tributing in too many hands the scare
resources that the whole country has. In
the First Plan it was done on an adhoc
basis. In the 2nd and 3rd plan, taking
into account the Central Resources and
the States’ resources and their needs, it
was done on certain basis, but then it was
done on year-to-year basis. And when
this Fourth plan was drawn up, the various
Chief Ministers were consulted. The hon.
Member says, let the Parliament evolve the
criteria. I would have been glad- if that
could have beén done. In the 20 years
if Parliament could have evolved any
suitable criteria which would have been
accepted by the whole House this problem
would have beens olved. (interruption)
I agree with the hon. Member that we
have been grappling with this problem for
the last twenty years. There are various
States which have very large problems
and there are many backward areas and
they do not have the resources. The
question of distribution of Centra] Axmis-
tance to States is open to question or
debatings. Every Member from the differ-
cnt States, whether it is UP or Orissa or
Maharashtra, all of them have been dis-
satisfied, the most vociferous being the
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Members from Kerala. (Interrupriom)
Therefore, in this context what has emerged
is that, for the first time there was a sub-
committee which consisted of all the Chief
Ministers. There are, of course, certain
States where President’s rule is in force;
so it could not be helped. The Chief
Ministers and the Deputy Chairman of
the Planning Commission, for the first
time in the last 18 years of the Plan, agreed
unanimously on a set of criteria, and
although they may not be satisfactory
from every State point of view, the con-
sensus that has emerged is the best that
could be achieved and considered as the
best from the national point of view. So
when these came to us, we adopted them.
Although the hon. Member has studied the
problem, he himself has not put forward
any criteria which would be acceptable.

SHRISURENDRANATH DWIVEDY :
Let us have a discussion. I am not sup-
posed to do it now.

SHRI B. R. BHAGAT : | know, I am
only saying that it is difficult, it is impossi-
ble, to do it.

SHRISURENDRANATH DWIVEDY :
It is not impossible.

SHRI B. R. BHAGAT : In 20 years
Parliament could not do it. If a Commillee
of Parliament could go into it and evolve
some critera acceptable to the whole
House, there cannot be anything better.
Failing that, these are the criteria arrived at.

I need not go into each item. But
these criteria evolved concerning the
distribution of Central resources to States
meets the requirements of most of the
States.

Let us come to some basie issucs raised.
He asked : what is to happen to_Orissa 7
It has to pay Rs. 20 crores by way of
interest charges? and who will look after
it 7 I think there has been some mixing
up of the Finance Commission and Central
assistance.

SHRISURENDRANATH DWIVEDY:
T gave it as an instance,
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SHRI B, R. BHAGAT : There are
two things. The Finance Commission
under a constitutional provision looks
after assistance to meet non-plan expendi-
ture; the revenue side of the budget.
Interest charges from part of the revenue
or non-plan side. So when they make
recommendations about any State, they
look into the revenue budget of the State
which includes items like that and accord-
ingly recommend. It may be that although
Maharashtra may raise much more resour-
ces or may be comparatively richer, they
may have in the revenue budget a bigger
gap, and therefore, the allocation made
by the Commission may be large or may
be equal to that of some other States.
That is quile possible. )

This is an entirely scparate problem.
This is under art. 282, Central assistance
for plan purposes, for developmental
purposes on the recommendation of the
Planning Commission.

I squarely agree with the hon. Member
that regional imbalances cannot be corrected
merely by providing larger Central assis-
tance. 1 also agree that merely by larger
Central assistance, the - problems of the
backward arcas or the problems which
particular States may face, like unemploy-
ment or by reason of special arecas, cannot
be solved.

What is the experience of the last 18
years 7 1 do not put much faith in that,
but if that is any guide, let us see what it
is. Take the per capita resources of the
States and per capita Central assistance.
Take the example of Orissa—I] begin with
the hon. Member's State. Orissa's per
capita expenditure in the period 1951-69
is Rs. 309 and per capita Central assistance
is Rs. 213, Take the all States average. The
per capita outlay is Rs. 252 and the Central
assistance is Rs. 146. So, Orissa is far
above the other States in both respects.
U. P. has not fared well, nor has the State
from which T come. If you take U. P.
it is less than the national average. As
against Rs. 252 for all States the per capira
outlay in U. P. is only Rs. 189. As against
Central assistance of Rs. 146 for all States
U. P. got only Rs. 111. Bihar is even
worse. Per capita outlay in Bibar is Rs.
180 and Central assistance Rs. 108.
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The hon. Member asked how U. P.
would fare with this criterion. U. P.
would fare far better because firstly U, P.
and Bihar are large States from the point
of view of population, Secondly both are’
below the national average. Ten per
cent of the total Central resources will be
distributed only in six States. So that takes
care of the Siates which have lagged behind

and to the extent Central assistance can -
play a role in picking up the States, it has

been done,

Central assistance is one of the instru-
ments for stimulating growth in a parti-
cular State, but the real effort has 10 come
from the State itself. If the experience of
Mabharashtra or Punjab or Tamil Nadu or
any other State is any guide, it is that the
States which have donc well are those
which are administered well which have
political stability. The administration is
good and they are able to raise resources
and step up the growth. Unless we do
that, the problem of regional imbalances
will remain. The problem of the back-
ward areas has 1o be looked at from that

' perspective, but 1 can assure the House
that the new arrangement of distribution is
the best so far evolved. If there is a better
formula, certainly it will commend itself
to Government and Parliament. I know
that any answer will not satisfy anybody
because the problem is such. All States
want more, the Central kitty is small, and
therefore the distribution cannot be such
as to satisfy all the States.

18.03 Houns
DISCUSSION RE-SUGAR POLICY
MR. SPEAKER : We will take up this
sugar discussion now. We have already
taken one day. A number of members

have yet to speak. I think they must be
careful about the time.

ft sreTenre el (ETgY): A
wgrea, AT gEna 7 § fr aom s
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MR. SPEAKER : That is why I am
saying that in another half an hour or 45
minutes we will have to finish. Otherwise
we will have to hear only our own speeches.
We should be careful Not more than §
minutes for each member. There are two or
three Opposition parties which want to
participate.

it g1o Ao fomr@t (Mrgrees) -
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